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KOLKATA | WEDNESDAY, 26 FEBRUARY 2025

APPENDIX IV [(Rule 8(1)]
POSSESSION NOTICE

(For Immovable Property)

Description of the Property

SBI RACPC-CUM-SARC HOWRAH BRANCH (10263)
E-mail: sbi.10263@sbi.co.in

Date : 20.02.2025
Place: Howrah

Authorized Officer,
State Bank of India

Whereas,
The undersigned being the Authorised Officer of the State Bank of India,
RACPC, Howrah, under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (No.3 of 2002) and in
exercise of powers conferred under section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a Demand Notice Dated
04.11.2024 calling upon the borrowers Sri Amitava Dharsharma and Mrs.

stPiya Dharsharma Both Residing at 34/2, Chowdhury Para 1 Bye Lane,
P.O. - Santragachi, Howrah-711104 to repay the amount mentioned in the
notice Rs.10,91,459.00/- (Rupees Ten Lakh Ninety One Thousand Four
Hundred Fifty Nine Only) as on 04.11.2024 plus up to date accrued
interest.
The Borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers
conferred to him / her under sub-section (4) section 13 of Act read with rule 8

thof the Security Interest (Enforcement) Rules, 2002 on this 20 day of
Februaryof the year 2025.
The Borrower/Guarantor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will
be subject to the charge of the State Bank of India, RACPC Howrah for an
amount of Rs 10,91,459.00/-(Rupees Ten Lakh Ninety One Thousand
Four Hundred Fifty Nine only) as on 04.11.2024 further interest, cost,
incidental expenses, etc. thereon.
The Borrower's attention is invited to provisions of sub-section (8) of section
13 of theAct, in respect of time available, to redeem the secured assets.

LOAN ACCT-32049384357 (HBL), 35165779792 (TOP UP) & 37355113531(TOP UP)

239A, Panchanantala Road, Howrah-711101

(Description of Property "KA"]
All that piece and parcel of land measuring an area of 2 Kattah 3 Chattak 30
Sq.ft. more or less, with Two-Storied pucca structure, lying & situated at
Mouza - Shibpur, khatian no. 115, Dag No. 187, 188, 224, khatian no. 141,

stDag No. 201, 202, Municipal Holding no 34/2, Chowdhury Para 1 Bye Lane,
Ward no. 44, P.S.-Shibpur, under Howrah Municipal Corporation, D.S.R.,
A.D.S.R. & Dist- Howrah, Which is butted and bounded in the manner as
follows:

Boundary of the Plot
On the East: Property of Chandirani Devi & Dhiren Bhattacharya, On the

stWest : 6 ft wide H.M.C. Road. On the North: Chowdhury Para 1 Bye Lane
On theSouth:Land&House ofTarapadaChowdhury&AdiChowdhury.

(Description of Property: "KHA")
All that piece and parcel of unit on the Ground Floor of a G +1 Residential
House situated at property "KA", consisting 2 Bed rooms, One Dining space,
Verandah, Kitchen, Store room&Bathroommeasuring an area of 610 Sq. Ft.
(including Super Built-up area) which is butted and bounded in themanner as
follows:
On the East: Part “GA” Vendee's property, On the West: Part "GA" of
Vendee's property & 6'0" wide passage, On the North: Property to vendor,
On theSouth: Part "GA" of Vendee's property.

(Description of Property: "GA")
All that piece and parcel of land situated at southern side of property "KA",
measuring an area of 11 Chattak 15 Sq. ft. more or less- with R.T. shed
structure with undivided proportionate share of land in common portion which
is butted and bounded in themanner as follows:
On the East: Property of Dhiren Bhattacharya & Chandirani Devi, On the
West : 6'-0" wide passage, On the North: Part “KHA” of vendee's property,
On theSouth:Property ofTarapadaChowdhury.
The property stands in the name of Sri Amitava Dharsharma and Mrs.
Piya Dharsharma vide Deed No.-09690 for the year 2011 Registered in
Book-I, CD Volume No.24. Page from 3975 to 3993, at District Sub-
Registrar ofHowrahofficeof theD.S.R.Howrah,WestBengal.

ABRIDGED TENDER NOTICE (e-TENDER)
e-NIT No. WBSRDA/EE/PBD/NIT-35 of 2024-25/FDR (1st Call)

Sealed percentage rate tenders through online for 10 (Ten) nos Road
under F.D.R (Flood Damage Restoration) in prescribed format are
invited from resourceful, bonaied & experienced contractors who have
successfully completed road or Maintenance of road Works of PMGSY,
PWD, CPWD, Zilla Parishad and any other Govt. Department, in last 5
(Five) years having 40% credential in similar nature of works along with
own/ leased machineries and Laboratory Equipments. For further details
please contact this ofice during ofice hours on working days or visit
website www.wbprd.nic.in or www.wbtenders.gov.in.

Sd/- Executive Engineer
WBSRDA, Purba Bardhaman Division

West Bengal State Rural Development Agency
(An Agency under P&RD Department, Govt. of West Bengal)

Purba Bardhaman Division
RRNMU Building, Vill.- Malkita, P.O.- Bhita, Block- Burdwan-I, P.S.- Dewandighi,

Dist.- Purba Bardhaman, PIN-713102 e-mail ID: wb-bur@nic.in
Memo No. WB-05/WBSRDA/NIT/1120 Date: 25.02.2025

IN THE COURT OF HON'BLE DISTRICT &
SESSIONS JUDGE PUNE AT PUNE

IN THE COURT OF SHRI K. P. KSHIRSAGAR
Civil M.A. No. 1205/2024

Next Date of Hearing: 04/03/2025

Sd/-
Applicant

M/s Sany Heavy Industry India Pvt. Ltd.
Through its Authorized Representative,

Mr. Amit Singh Kushwah

M/s Sany Heavy Industry India Pvt.
Ltd. …Applicant

V/s.
Shree Gopi Ispat Pvt. Ltd. &
Another …Respondents
APPLICATION UNDER SECTION 9

OF THE ARBITRATION AND
CONCILIATION ACT, 1996

ToRespondents,
1. SHREEGOPI ISPATPVT. LTD.
Through ItsDirectors-
a) SubirKumarSahu
b)RajendraPrasad,R/at: 4th Floor, 4/2,
Aditya Tower, Main Road, Bistupur,
Jamshedpur, West Singhbhum,
Jharkhand – 831001.
Also, At: S/o. Rajendra Prasad Sahu,
Flat No. 2/3, Sri Krishna Udyan Complex,
Pardh Road, Near Kerala Public School,
Mango Jamshedpur, Baher Dari, East
Singhbhum,Jharkhand–831012.
2. RAJENDRA PRASAD, S/o. Jagdish
Prasad, Flat No. 2/3, Sri Krishna Udyan
Complex,GopalaBlock, JawaharNagar
Mango, Jamshedpur, East Singhbhum,
Jharkhand – 831012.
In the above titled Application under
Section 9 of the Arbitration and
Conciliation Act, 1996 the Show Cause
Notice could not be served to the above-
mentioned Respondents by the Regular
Court Process, RPAD and Special Bailiff.
It is ordered that the Respondents should
appear in person or by a pleader duly
instructed on the 04/03/2025 at 11.00
O'clock in the forenoon, at District Court
Complex, Shivajinagar, Pune - 411005
failingwherein, the said applicationwill be
heardanddeterminedexparte.

Regd. Office: PSEB Head Office, The Mall Patiala- 147001
Corporate Identity No. U40109PB2010SGC033813,

Contact Number: 96461-26075, Email id:- se-it1@pspcl.in, Website: www.pspcl.in
Tender Enquiry No. 331/DIT-1044/Vol-4 Dated 24.02.2025
Dy. CE/IT (A&PM), Ground Floor, 7-Story Building, PSPCL Head Office, The Mall, Patiala
invites e-tender for conducting the cyber security audit of SCADA/DMS system, IT office (in
house packages), DC and DRC related infrastructure from CERT-In empaneled agency.

For detailed NIT & Tender specifications please refer to https://eproc.punjab.gov.in from
24.02.2025, 12:00 noon onwards.
Note:- Corrigendum & addendum, if any will be published online at
https://eproc.punjab.gov.in

CE/IT (A&PM),
76155/12/3951/2023/41986 PSPCL
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